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154.98 	Heard Mr J.L.Sarkar,learned counsel 

for the applicant. Application is admitted. 

Mr S.Alj,learned Sr.C.GaS.0 receives 

notice on behalf of the respondents. No 

formal notice need be sent. 

Mr Sarkar also prays for an interim 

order. Heard Mr S.Ali,learned Sr.C.G.S.0 

also on the interim prayer. On hearing 

the counsel for the parties we are not 

inclined to grant any interim order at 

present because the order has not yet 

been passed. The applicant may approach 

this Tribunal in an appropriate time. 

List on 16.2.1998 for written state-

ment and further orders. 
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24.2.98 There was a reference. Adjourned to 

4.3.98 for order. 

By order 
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4-398 	No written statement heben 

37c •J-'' 	 '' 	 filed. Fr the ends of justice we 

grant 2 weeks time for filing of 

written statement. 
J 	 List on i9-398 for' filing of 

- 	written statement and further orders. 
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19.3 	 Oh *ki tIie'p;r6Lybfof Hr S.Ali, 

learned Sr.C.G.S.0 two weeks further 
time allowed for filing of written 
statement., 

List on 2.4.98 for wrltten. state-
ment and further orders. 
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2.4.98 	On the prayer of Mr S.Ali,learned 
Sr.C.G.S.0 two weeks furtheri time is 

, 	 allowed for filing of written statment. 

L 4 4J- 	 List on 22.4.98 for written yteme_ 
nt and further orders. 	I 
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22.4.98 	Onteprayer of Mr S.li,learned 
St.C.G.S.0 another 10 days time is allowed 
for filing of written statement as a last 

- 	 chance. 
List on 6.5.98 for writte lln statement 

and further orders. 
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otes of the Registry 	Date Order of the Tribuna' 

Mr S.A1i,learned r.C.G.S.CcbCe again 

prays for extension of time for filing 

the written statement. We have granted 

several adjournments. We are not inclined 

to grant any further adjournment. The 

case will proceed without written state- 

ment. 

List for hearing on 5.11.98. 

f6.5.98 

_!t 

e'1  

18-1-99 

Member 	 ViceCh rman 

Division Bench is not available.The 

case is adjourned to 18.1.99. 

Vice-Chairman 

Case is ready for hearing. List 

for hearing on 7-4-99. 

MenA_r'  Vice-Chajan  

The case is otherwise ready for 

hearing. Fix it for hearing on 1.7.99. 

Member 	 Vice-Chairman 
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1.7.99 
	 On the prayer made on behal of 

Mr J.L. Sarkar, learned counsel for 

the applicant the case is adjourned 
\/b 	 till 4.8.99. 
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Date ( 	 Order of.  the Tribunal. - 

4.8.99. 	 DIv.ision Bench is not avai•1ab1e. 

List for hearing on 11.10.99. 
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On the prayer of the counsel for 

the parties the case is adjou:Ened. to 

15.11.99 for hearing. 

XLk-m-'an Memer 

Mr ,  J.L.Sarkar, learned counsel for 
I I  

the applicait submits that
,
' the applicani 

is no longer interested to proceed with' 

this Case. Accordingly the applicant 

does not press the application. The 

application is dismissed as not pressed. 
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